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appeared in the Urdu and Hindi issues
of “Blitz” of 14th January 1978 and
21st January 1878 respectively under
the caption “Mili Bhagat se Sarkar
Ko Lakhon Ka Nuksan”;

(b) if so, the reaction of Govern-
ment towards this news item?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). Yes.
The matter is receiving the attention
of the Government.

Construction of Pucca P&T Balld-
ings in Andhra Pradesh

5277. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) how much amount has been
earmarked during the current finan-
- cial year for Andhra Pradesh State
exclusively for the purpose of con-
structing pucca buildings for Post and
Telegraph Department; and

(b) how many proposals requiring
funds for constructing pucca buildings
for P & T Department in Andhra
Pradesh are pending with Govern-
ment so far?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAD: (a) Rs. 1.92,75,000 have been
tentatively earmarked for the construc-
tion of P&T buildings in Andhra Pra-
desh during the current financial year
viz, 1978-79.

(b) 34 proposals are under considera-
tion,
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\Contract system in Wagon Loading In
Tata Slua Collieries of Dhanbad

5278. SHRI A. K. ROY: Will ihe
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR pe pleused to
state :

(a) whether the contractor system
is continuing in the wagon loading in
the Tatp Sijua Collieries of Dbanbad
though the work is of regular nature
and has been Departmentalised in the
nationalised sector;

{b) whether none of the contrac-
tors in wagon loading is having te=-
quired licenses and registration as per
the Contract Labour Abolition and
Regulation Act and is c¢heating Go-
vernment of its revenue;

{¢) whether under-payment is made
1o the workers and if 30, the facts
thereof; gngd

(d) whether Government propose
to prosecute the Tats management
and its contraclors for these pruclices
and it so, when and if not, why not?

THE MINISTER OF STATE IN TIHE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS {SHRI
LARANG SATD): () Accurding 1o the
information made available hy 1he
Ceniral Industrial Relations Machinery,
the management of Sipua Collieries.
Dhunbad of Tata Iron ond Sleel Com-
pany have
in wagon loading and the work is nor-
mally carcied on mechanically,  Hows
ever, in timwe  of exigencies, the mun-
agement does employ contract labour
on wigon loading,

(M Livences of the contractnrs on-
gaged in wapon leading were revoked
conseguen! on the issuce of Govt, Noti-
fleation dated the 1st February, 1975,
prohibiling the employment of contract
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labour in the process of loading and
unloading of coal and certain other
operalions and hence the question of
Govt. losing revenue on licence fee
dees not arise,

{t; The establishments of contractors
ingpected do not indicate any under-
paymeni to workers.

(d} Necessary Jegal action is under
provess against the management of
Tata Iron Steel Co, Ltd for violation
of the provision of the Contract Labour
(Regulation and Abolition) Rules,

Workmen removeq from Service im
Bokaro during Emergency and
Charges ppainst them

o280, SHRI A, K. ROY: Will the
Minister of STEEL AND MINES be
pleased 1o state:

(a) the number and names of
workmen removed from service of
Bokaro Steel Ltd. during Emergency
and the precise charges against them:

{b) number of those reinstated into
service afler eqnergéncy;

(r) whether it is 5 fact that he ae-
sured to reinstate all such employees
except having charges like assault fra-
ud and corruption againsi them; and

{d} if go, steps teken thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BILJU PATNAIK): (a!
Apart from cases of normal lermina-
fion of services under  the  Standing
Ouders Service Contrict, the services
of the following 10 employees {(non-
vxecutivel of Bokaro Steel Plant were
terminited during Emergency due to
their detention under MISA/DIR:

1 Shri B, K, Tiwari, Asstt. Grade-1]1
. €hri D, P. Mondal, Asstt. Grade-1

*. Shri R. 8. Upadhyay, Stere Keeper
Grade-l

4 S8hei L. L. Srivastava. Secrelarial
Assti, Grade -1

5 Shri R, .I. Alishra, Excecutive Ar-
sistunt
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